TH’E DOCK WORKERS (REGULATION OF EMPLOYMENT)
AMENDMENT ACT, 1988

No. 56 oF 1988

[l,st Ogctaber, 1988.]

| | An Act further to.amend the Dock Workers (Regulauon of Emp-
- ‘loyment) Act, 1948.

Be it enacted by Parhament in the Thlrty-nmth Year of the Republlc
of “THéia " 4s Follows: — :

4. This Act may be called the Dock Workers (Regulation of Employ-  Short

ment) Amendment Act, 1988, . _ ) title, .
5 BE NGB, ~01%8, .iMfer segtion H5C of the Dock Workers (Regulation of Employ- ' Il;sertm
7" ment) Act, 1948, the following sections shall be inserted, namely:s- . ';’ec‘;fgg
: 5Dan£1
5E.

77 745D, Every Board shall prepare, in such form and at such time  Annual
in each financial year as may be specified by rules made under Teport.

- .tihis Act, its annual report, giving full account of ‘its ‘activities dur-

o img the “previous financidl year, and submit a copy thereof to the

Government. ‘
B, The antiual regort, and the audited accounts of the Board, Arnual
© together Wwith auditor’s report thereon and ‘a review by the ‘Govern- ;iﬂort

ment on the working of the Board, shall, within a period of nine augjteg
months of the close of the financial year, be laid before gach Holise ' accounts -
of Parliament, if such report and accounts have been submitted to tobe
the Central Government, and before the Legislature of the State, if 12d

, befor
such repart and accoumts have been submitted te the State Govern- PZrO];:.
‘ ,m,?{l_si ment or
T Legislac

Provided that where such report, accounts and the review are tyre
ot faid before Parliarhent or, as the case may be, before the Legis-
lature of the State within the said period, the same shall be so laid
thereafter along with the reasons for the delay.”.
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